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HUF 165] aro, dean, feats 23 Ard 2021 2, WR 1943 

aifutster axe fayrt 
Hale, Fea Fat, AT 

ae, fei 23 AW 2021 

H. Wh U-3-61-2020-1-Wa-(17). SR, Hea wees Store Sot (CAMA) eee, 2021 

(aq 2021 ar HU 03) (fea Bae BS BS Bear A saa stearee HeT aT S) HT ART 1 HT SUIT (2) Sid WaT 

wie ar vari aa gu, 29 ST 2018 Hl sa ania H BaF, forse Sar Hes BT IT 3 TTI AA I TAT 

vig 76 fa fed dsied croerh oo, se aie & yiega, cere Weer & aqER, ga aA & HTT FT 

atta 4 od Hi arte ae oe dufea Rear ra &, a saa fe ar Ta, Hrs arora Fi fers Se ae SRT STATA 

al Sa Ui ar Uiaera et ferat AT. 

  

  

Tage Hh Uae HAS S TM SSMS, 
am. Wt. sftareda, svataa. 

aioe, fetter 23 Ard 2021 

Be. WH B3-61-2020-1-tha.— ed SPM H atpese 348 HH ave (3) & aT 4, a ses Ht AT 

wae WH U-3-61-2020-1-Gia (17), feat 23 AA 2021 steht agers tee & wie 4 weer voted fT 

aM &. 

aeqgeg a UST AA a ae Sea, 
aim. Wh. sitareda, scare. 

Bhopal, the 23" March 2021 

No. F A-3-G1-2020-1-V (17).—In exercise of the powers conferred by sub-section (2) of Section | of the 

Madhya Pradesh High Speed Diesel Upkar (Sanshodhan) Adhyadesh. 2021 (03 of 2021). (hereafter in this notification 

referred to as the said Adhyadesh). the State Government. hereby. appoints the 29th day of January 2018. as the date 

on which the provision of Section 3 of the said Adhyadesh. shall be deemed to have come in to force, 
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330 eager Usa, feats 23 Arf 2021 
  

  

Provided that where a registered dealer has collected tax, contrary to this amendment, as per provision prevalent 

prior to the date of publication of this notification, the same shall be deposited in Government Treasury and shall not 

be refunded to such dealer. 

By order and in the name of the.Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 

  

Frias, Wala aan cen Sa AI, wearer gre esas Ae ARO, tore 2 af aon wanfer—2021


